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IN THa CENTRAL ADMIN13TPATPTE TRIBUNAL, PRINCIPAL BENCH
NEW DELHI.

O.A.No.2062 of 1992 Date of decis ion: 22.4.93.

Chhotey Lai Applicant.

Versus

Union of Indie & others ..Resplendents,

OOR?^

The Hon'ble Mr. Justice S .K.Dhaon,Vice-Chairman.

The Hon'ble Mr,S.P.,Adige,Member(A)

Presents Shri S.S.Tewari,Counsel for the applicant.

None for the respondents,

.lUDGMENT(ORAL)

(By Hon'ble Mr.Justice 3 .K.Dhaon, Vice-Chairman

On 11,8-92, the respondents viere granted

four weeks' time to file reply. On 28,9,92, they

were again given four weeks* time to file reply.

This order was repeated on 12,1,93. On 4,3.93, this
I

Tribunal pointed out that despite time being granted i

twice, no reply has been filed. Even though the

respondent did not appear, one vieek's time was

again granted to them to file counter affidavit, l

2, Today i,e, 22,4,93 when tte matter was taken

up, no one was present on behalf of the respondents

nor any counter affidavit has been filed. In the

absence of counter-affidavit, we have no option but

to dispose of the case,

3, Vide order dated 17,6,87, the Assistant

Divisional Engineer, Telecommunication retrenched

Harish Chand Bhatt and the petitioner.- Feeling

aggrieved Harish Chand Bhatt approached this Trlbinal

by means of 0,A.,No.l724 of 1991 which was decided on

20,4.92. This Tribunal directed the respondents to

reinstate Harish Chand in service,as far as possible

within a period of 3 months from thie date o:^ receijtd
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the order. The respondents were also directed to

consider the case of Harish Chand Bhatt for regdlarlsat-

ion in accordance with the scheme prepared by the j

respondents. We are inclined to grant relief to the :

p::titioner in terms of order dated 20,4,92, passed

by this Tribunal in the case of said Harish Chand Bhatt, :

4, We direct the respondents to comply with the

directions given by this Tribunal on 20,4,92 in the

case of Harish Chand Bhatt.

5, With these directions, this application is

disposed of finally but without any order as to costs.

(S.R.Al&GS) {S,k/3HA0N)
MBKBBR(a) VICE-CHAIRMAN

(ug)


